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BEFORE THE HON'B4*§XL GREEN TRIBUNAL
PRINCIPAL EW DELHI

Original Application No.620/2022

IN THE MATTER OF:

Kaushal Kishore Vishwakarma Applicant
Versus

State of Punjab & Ors. Respondent

Status report by Harvana sta(e Pollution Control Board, Panipat in

Oori

20/2022 titled as Kaushal Kishore

Vishwakarma versus state ol Punjab & ors.

1.

That the said matter was listed before the Hon’ble NGT 0n08.01.2024.
The operative part of the order dated 08.01.2024passed by this
Hon’ble Tribunal is as under:-

“10. Despite unjustified continued storage of carbon slurry by
respondents no.4 and 7 and also inaction/delay on their part in
disposal thereof in accordance with mandatory statutory provisions, no
action has been taken by the Punjab Pollution Control Board and
Haryana State Pollution Control Board for the imposition of
environmental compensation and also prosecution of the defaulting
officer/officials and Punjab State Pollution Control Board and Haryana
State Pollution Control Board are directed to initiate appropriate
proceedings for the imposition of environmental compensation and
prosecution of the defaulting officers/officials in accordance with law
and file Action Taken Report within one month by he e mail at Jud
ngt@gov.in preferable in the form of searchable PDF/PCR supported
PDF and not in the form of Image PDF.”

That as per direction passed by Hon'ble Tribunal action has been
initiated against the unit. The unit was inspected on 29.01.2024by the
team of Regional Office, Panipat. During inspection the hazardous
waste was found stored in two lagoons of area 33150 square meters
and 9000 square meters. Carbon slurry of quantity 56285 MT and
66315 MT was stored in both of these lagoons respectively. These
lagoons are brick lined with HDPE but covered shed was not found on
these lagoons.



That a show cause notice was issued to the unit vide letter
No.HSPCB/PR/2024/2719 dated 29.01.2024 for imposition of
Environment Compensation for violation of HOWM Rules, 2016. The
unit submitted reply to the show cause notice vide their letter
No.NFL/PT/LAB/2024/418 dated 02.02.2024. The reply submitted by
the unit was not found proper as the unit has submitted that it is not
feasible to cover the such large area of the pond with covered shed
and has submitted that it has now made agreement with authorized
recycler M/s Shubham Sales Co., Bhiwani Road, Rohtak,Haryana for
disposal of hazardous waste stored in the form of carbon slurry by the
unit. However, the lifting of carbon slurry has not been started at site
by the authorized recycler M/s Shubham SalesCo., Bhiwani Road,
Rohtak. The unit M/s NFL, Panipat has also not submitted any action
plan for disposal of such large quantity of Carbon Slurry in time bound
manner. The copy of show cause notice issued by HSPCB and copy of
reply submitted by the unit is enclosed as Annexure-R-1& R-2

That case for imposition of Environment compensation of Rs36.78
Crore has been sent to the competent authority of HSPCB by Regional
Office, Panipat vide letter No.HSPCB/PR/2024/2846 dated 15.02.2024
for finali of the N as proposed by the
Regional Office, Panipat.

That prosecution action has also been recommended to competent
authority of HSPCB vide letter No.HSPCB/PR/2024/2854 dated
19.02.2024 for vetting of complaint and sanction of prosecution
against the unit M/s NFL, Panipat.

That the report is submitted accordingly for Kind consideration. It is
undertaken to comply with the directions passed by the Hon'ble

Tribunal.
Kul de;p Singh, Bhun&éﬁe’gzgh,
Asstt. Environmental Engineer, Regional Officer,

HSPCB, Panipat HSPCB, Panipat



447 Amexute - K-1

~==_ HARYANA STATE POLLUTION CONTROL BOARD
=5 SCO No.55, SECTOR-25, HUDA, PANIPAT

matlspcbropriemall. con
o HPOSIPRAZTZAT T3 Dated 29/ o1 /202y
To

e NatonalFertizer imied (VFL).
‘Gohana Road, Panipa

Sub:- Show cause notie for Imposition of Environmental Compensation for the
impropor handiing of Hazardous Wasto in ioltion of Hazardous and other Waste
(Man:

ndary Movement) Rulss, 201 35 per Soard policy order
dated " 221122021 for the " Methodolony ent  Environmental
Compensation.

reas Orgnal Appcation (0/) N9 202022 under Secton 14 and 15 of Natonal
GreenTrbunal A, 2010 (ersinatr rsied o 28 NGT Act 2010) fas besnregisters on @ leter
ptionsant by M Kaushal Cahors Visnwakarma,resident o vilage Shattuna Madhy radesn, wich
regist s Original Application. complaining about non-compiance of order
Goed 17013052 posees’ s Trouratin O A o 722015 060 26 Rakesh Singn Ve Siate f Punab

Whe
T3St ae-dlposs o ctrbon srwy by mspondvvl 0. ANEL Gnatirca ana
o been fied

7-NFL,
by respondents no. 4 and 7.

9. Action T ts/Action Plan with all requisite details be filed by respondents no
4 a0 7 it one moath by wmen ot Judiiahgt@govinprferaly i theform of searchable PDF/OCR
Supported PDF and not  he fom of Imege PDF-

carbon sturry by and 7 ang
s naclinaly o ol it b haposaltharecl i secordancs withmariatoy sisttory prowloné. no
actonhas been taken by Purjab Stale Poluson Conrl Boad and Haryana st Foluon Contol

e 0 iiato pproprite procoedings for ampositon of eviommontal corpensaton and proceculion
o the dotauing ocoraoics» sccorsonco wih faw anc i Acton Taken Roport withn 016 mont oy
‘o-mal at judicial-ngt@ov.inpreferably in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF-*

Whereas the said site was visited on dated 2910112024 by HSPCB and representative of
NEL, Paripa. The folowing volsons of Hezardous and othr Waste (Wanagement & Transbounday
Movement) Rules, 2016wer
T The unithad nmu the carbon slurry in the open pond. Wherein the hazardous waste is to
e stored in covered are:

The hazardous wast s siored 1y e ekt e o o s e 80 ey

ith outside the in accordance the orders
Gt R0 ol e Howle Suprre Gout yoseed . e, mater of W N
86711560; Research Foundation or Scence Technclogy and Nalonal Rescurce Polcy
Versus Union of India
No action plan has besn submied by the uni for isposal of carbon sy as per the
observation raised by the Hon'ble NGT.

In view of the above, you are hereby show caused for15 days as to why Environmental
compansaon ot o be knposad fr e damage caused b bhe snvronmert for above mentioned non-
compliance 8 Movement) Rules, 2016 You
are also ek 1o Submi the Goai ares o pong i whiCh Carcn Sl 8 beig s10red alonguih the




quantity of the Waste stored at the above mentioned site and No. of days required for the fina isposal of
carbon siurry

se you fail to comply with the non-compliances mentioned above within the above
menoned sipulated e ponod. il oo presumed that you have nothing to say n this regarg and
Goceptthe staus as above, which wil warant ine mposion of Envionmental Compensaton as er
board policy order fort ay for Assessment P

Regional Offcer
egion

Endst:.No.HSPCBIPRI2024/ 2720-277 | Dated: 29 /e1/ 202 Y
A copy of the above is forwarded to the following for information, please:

1. The Deputy Commissioner, Panipat
2. The Chairman, Haryana State Polution Control Board, Panchiula

A

Regichal Officer

vamﬁﬁeg-un



5
Annexute-R-2

449

A%l Wicamserd ferfaes () NATIONAL FERTILIZERS LIMITED
e a1 ) (4 Goverment of Inia Unaeriaiing)
e s, ST 152100(ERTT) Panipat Unit; Gohana Roae, Paniat 132108 (Hanyans)
Srpaodantd o orozsszast GRAEE  phone- 01802652481
wowt ovnosesosrs MNJLGL B Fox 01802652515 GST No. 0SAAACNO1SSNIZS

No. NFL/PT/LAB/H/2024/48 ! hiks Date: 02.02.2024
Regional Officer, Panipat Rey

Haryana State Pollaton Conol B

SCO 55, Sector-25, HUDA

Panipat (Haryana)

Respected Sir,

Ref: HSPCB/PR/2024/2719 Dated 29/01/2024

Sub.:- Reply to Show cause notice dated 29.012024 for imposition of Environment
Compensation for the improper handling of Hazardous Waste in- viol Hazardous
and other waste (Management & Transboundary Movement) Rules, znlo as per board
policy dated 22/12/2021 for the for Assessment

1. The unit had stored the carbon slurry in the open pond. Wherein the hazardous waste is
to be stored in covered

Panipat Unit was using Fuel Ol (FO) as feedstock for production of Urea tll March'2013. Carbon
Slurry used to get generated during the Partial Oxidation Process of Technology Supplier
s 10 thermal cacking of ful o, 1 by product, wich was iocvitable. Cusbon Shrry v carlicr
sold as Industrial Product. Carbon Slurry so generated was sold to various industries such as Ink
‘manufacturers, Paint manufacturers, re-treated tyres etc., through third parties.

Keeping in view of the environmental sustainability and adoption to cleaner fuels, Panipat Unit was
revamped in the year 2013 and since then Natural Gas (NG) is being used as feedstock for
production of Urea. This has resulted in lower specific energy consumption of urea and reduced
carbon footprint. After feedstock changeover from Fuel Oil to Natural Gas, there s o generation
of Carbon Slurry from the unit. Carbon slurry lying in the ponds was last generated in the month of
November-2012 and as on date the old stocks of Carbon Slurry is stll lying in ponds. No carbon
slurry is generated in the Unit as on date.
Carbon shury is lying in separate designated Carbon pond details of which are as under

i PartA-Atea = 33150.00 SqM (Quanity Stored 56285 MT)

i PartB—Arca = 9000 Sqm (Quantiy Stored 66315 MT)

i, Total = 42150.00 SqM.(Total 122,600 MT as evaluated by M/sPDIL)

iv. Average depth of carbon = about 6 mir

‘The pond is brick lined with HDPE lining and hence no chance of leaching to the ground. Pond is
surrounded by trees. The average height of dyke (earthen embankment) from top of Carbon o top
of earthen embankment is 2.4 mtr. Considering the height of the embankment and very high water
holding capacity of carbon, there was no room for carbon particles being carried off along with ai.

TR s o e g e e o
o et v L W,

sesoss dem sesesss.
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As a practice carbon slurry was stored in the above said open ponds since 1979 & at that
‘moment Carbon slurry was not in hazardous category. Chemically Carbon slurry has very
high ignition temperature, carbon slurry cannot react/bum with oxygen/air at ambient
temperature. Considering the vast area of the ponds, nature at ambient temperature and the
quantity stored, it was not viable to make the ponds covered. Hence considering the above
facts, it is requested to waive off for storage in covered area.

2.The hazardous waste is stored by the u

for the period of more than 90

I is impertive to mertion tat cuton residus fn producton of nivogenous and complex
fertlizers” was categorized as “Hazardous Waste” under Category 18.2 of Schedule - | after the
otficaion of the Hazardous Waste (Management and Transboundary Movement) Rules, 2016
(hereinatter refered to as “said Rules”) on 04.04.2016. Hence, up until 2016, Carbon Slurry did
not atract the provisions of the Hazardous Waste Management Rules notified by the Government
of India from time to time. As per the said Rules, Carbon Slurry could only be lifted by
‘intermediaries’ from the Ponds and could not be sold to consumers/industries directly.
Furthermore, only valid authorized parties registered with the CPCB or the concemed SPCB
could participate in the tendering process.

The E-auction No. MSTC/NRONATIONAL FERTILIZERS LIMITED/9/GOHANA
ROAD/19-20/32756, dated 02.03.2020, was conducted by Metal Scrap Trade Corporation
Limited (hereinafter referred to as “MSTC") on behalf of NFL on an “As is where is basis™
and “Per metric basis”, for the lifting of the Carbon Slurry from the Ponds of the NFL
Panipat, in accordance with the said Rules. Accordingly, M/s Shubham Sales Corporation,
Rohtak came to be the H1 Bidder in the Tender and was awarded the Contract for lifting of
Carbon Slurry.

Due to administrative hindrances, NFL terminated the instant Contract vide termination
letter, dated 20.05.2023 and the delisting ltter dated 09.06.2023 to M/.s Shubham Sales Co,
Rohtak and the same was challenged by the party before the Hon'ble Delhi High Court
Meanwhile, seulement has been arived between the Parties and the Wit Petition pending
before the Hon'ble High Court of Delhi stands as withdrawn.

As on date, NFL Panipat Unit has issued the Delivery Order no. NFP/ST/D-20/19-
20/32756 dated 15.12.2023 to the M’s Shubham Sales Co. for lifting of carbon slurry from
NFL ponds and Party is in process for lifting of carbon slurry from the ponds as per the T&C
of the contract.

3,Unit has not provided display board outside the factory premises in accordance the
orders dated 14/102003 of the Hon'ble Supreme Court passed in_the matter of
ion for Science Technology and National Resource

Policy Versus Union of India & Anr.
Display board has been provided, photographs copy enclosed(Annexure-1)

4. No_action plan has been submitted by the unit for disposal of carbon slurry a
the observation raised by the Hon'ble NGT.

It is pertinent to mention here that in terms of the Order dated 22.02.2024 passed by the
Hon'ble NGT in the matter Kaushal Kishore Vishwakarma Vs State of Punjab & Ors in OA
No 62012022, NFL had been given one month time to file Action Taken/Reports/Action
Plan. We are in process of filing the same before NGT within one month time through our
advocate.

M/s Shubham Sales Co. Bhiwani Road,Rohtak (Haryana) which is authorized for collection,
transportation and Utilization of carbon slury under category 182 of Schedule-] by
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HSPCB has been lined up for lifting of carbon slurry from the Unit, Requisite steps have
been taken by NFL Panipat (copy of the Delivery Order issued to the party is enclosed) for
lifting of carbon from the ponds. Further for the purposes of smooth execution of the
Contract and lifting of the material NFL has constructed the path ways, Entry and Exit
Gates, installation of the CCTV camera for security. Pictures of the same are attached
(Annexure-2) herewith for your kind reference please.

In view of the above explained facts and prevailing circumstances, it is humbly submitted
that 1o Environmental Compensation be imposed on NFL since all the precautionary
measures have been taken and the process of Lifting of the Caron slurry is in process and
NFL has not caused any damage whatsoever to the environment, and has not contravencd
the above mentioned non-compliance of Hazardous and other Waste (Management &
Transboundary Movement) Rules, 2016,

‘We assure you that NFL is committed to comply of all statutory provisions of Hazardous
and other Waste (Management & Transboundary Movement) Rules, 2016,

Your g,aod self is therefore, requested that show cause notice under reference may
be withdray

Thanking You

Encls,
Yours faithfully
For & on behalf of
National Fertilizers Limited

,
e RiE/ Vaﬁjﬁd,a Singh

T TETH(FARTTEA/ Chief Manager (Lab.)

e wieaTse Ry

National Fertilizers Limited

- 132106

Panipat (Haryana) - 132106

$-A 3ME L/ Email ID: 0 fleo.in
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e Bl ffrs National Fenillzers Limned
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Gotan Ress, P, Haryaa- 132 106

e s, o ERTT - 132 105
(a1, 50140152 085St ey
o

CIN: LI4899DLI9TSGORATAIT
website: waw rsionsfer websie:wiew ronsfertlizers.com

Ref. No: NFPIS 1/D-209/19-2032756 Sostd Post Dated: 15122023

Ms Shubham Sales Co,
530 KM Ml Soen,
Bhiwani R
Romwa 3400, Haryana
GST: 06AEBFS9696F12)
Sub: Sale of Carbon Slurry Lying in Ponds at NFL, Paipat.

Dear Sir,

It e o Jour Y4 spin MSTC eucion No MSTCNRONATIONAL FERTILIZERS
LIMIVEA/OOHANA HOADY1S20%2756 Dued 000,202, s s lensd 1 prt yu o the “Crbon
s o Com el S P RIS i 2 1 o dcigneed

b of Ponds ot NFL's Panipt Uni. at te ende e f R 1 T, phis spplicabe s

ine llowin condions

‘You will be required to lift the entire quantity of carben slumy Iying i the ponds at NFL, Panigat Unit,
atthe tender raie of Rs. 1500 per MT. plus applicable taxes.

of carbon shuy sgainst the adsance amoont of

Incilly, NFL will permit you 10 1if the
R, 6.48.52,289- already deposited with NFL.

3. Daily Delivery Instructionsshall be issucd by NFL to you in this regard,

4. Thereafter. you wil be required to deposit sesurity amount for lifing the quantity of carbon siumy
equivalent to that smoun.

5. NFL will retain Security Deposit of Rs. 91.95.000" already depssited with NFL s performance

ity tll succossful conteact compleion.

Kindly acknowledge the receipt of the same.

o oottt of
Nacns Feri gt 18
L
(Mahesh Pati)
cw\\,v.wum
er rrrt‘»

R e e Ao
CORPORATE OFPICE ATT SECTOR S
s
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Truck loading area.
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